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Versus

State of Uttar Pradesh & Other Respondents

COMPLIANCE REPORT ON BEHALF OF EXECUTIVE ENGINEER

IRRIGATION DEPARTMENT

Most Respectfully Showeth:

1. That this humble submission is made in response to the Hon'ble Tribunal's
order dated 07.08.2024, which directs the Irrigation Department to
demarcate the flood plain zone of the river Yamuna and Hindon, for a stretch
of 75 kms in Gautam Budh Nagar and 10 kms in Ghaziabad. The order
states:

"We, accordingly, direct the Irrigation Department to comply with the
Tribunal's order dated 05.07.2024 within four weeks and remain present on the
next date."

2. That the Irrigation Department has diligently complied with the directions of
the Hon'ble Tribunal regarding the demarcation of the flood plain zone along

1

729



a significant stretch of the Yamuna and Hindon rivers. To achieve this, the
following measures were undertaken:

A. Extensive Reach: The demarcation process spanned a substantial portion
of the river basin, covering 72 kilometres of the Yamuna River within the
Gautam Budh Nagar district and 10 kilometres of the Hindon River.

B. Visible Markers: To clearly demarcated the flood plain zone, 294 robust
RCC pillars were installed as per the contour made by the Survey of India
along the designated river stretches.

A true copy of the Latitude and Longitude of the flood zone, along with
photographs of the installed pillars, are attached herewith as
ANNEXURE 1.

3. That it is pertinent to mention here that the demarcation of the floodplain
zone for the 3 km stretch of the Yamuna River, located upstream of the
Okhla barrage, could not be completed due to the unavailability of contour
maps from the Survey of India. In this regard, the Survey of India has
informed us that a fresh survey is required for the specified 3 km stretch. A
true copy of the map of the 3 Km stretch pending is attached as
ANNEXURE 2.

4. That despite diligent efforts and discussions held with the Survey of India,
we regret to inform the Hon'ble Tribunal that the demarcation of the flood
plain zone for the said 3 km stretch of the Yamuna remains pending. A fresh
survey has been proposed through a demand letter, and the Survey of India
has been requested to provide the estimated cost for this undertaking and the
timeline for completion. A true copy of the letter dated 16.08.2024 is marked
as ANNEXURE 3.
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5. Further, the Irrigation Department is making all efforts to comply with the
remaining directions of the Hon'ble Tribunal, as soon as the survey is
complete and the map is made available.

6. That it is respectfully submitted that we assure the Hon'ble Tribunal that the
Irrigation Department is committed to ensuring the demarcation of the
floodplain zone of the river Yamuna and Hindon, in compliance with the
order dated 07.08.2024.

7. That in light of the above and considering the pending response from the
Survey of India, we humbly request the Hon'ble Tribunal to grant us
additional time to comply with the remaining directions. We remain at the
Tribunal's disposal for any further clarifications or directions.

THROUGH

PRIYANKA SWAMI
ADVOCATE

COUNSEL FOR EXECUTIVE ENGINEER,
IRRIGATION DEPARTMENT

F13, GROUND FLOOR,
DATE: 15.10.2024 JANGPURA, NEW DELHI - 110014
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IN THE MAITER OF: 

Mahesh Kumar 

Versus 

State of Uttar Pradesh & Other Respondents 

AFFIDAVIT 

Affidavit of Sh. Binod Kumar Singh aged about 45 years s/o Sh. Hiram an 
I 

Sm&h. presently posted as Executive Engin~er, Head Wor~ Division Agra 

Canal Okhla having office at Okhla New Delhi-110025. 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this Tribunal. 

2. That the accompanying report has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying additional affidavit are true and correct 

and t~ knowledge has been derived from official records and nothing material 

has been concealed therefrom. --F 
'«'~\}Sr\ 

~S~ tl\-\\ 
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VERIFICATION 

Verified on solemn affirmation at New Delhi on this \ ldi} 'l.O'l. 4 2024, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

ATTE 

'6 OC1 1014 
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No demarcation area
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